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MR. SPEAKER: Now, we will take up [tem Nos. 13 & 14 together. Item No. 13 relates to the statutory resolution,
Shri Bachi Singh Rawat -- not present.

Shri Ramjilal Suman -- not present
Shri Rajiv Ranjan Singh ‘Lalan’.
SHRI RAJIV RANJAN SINGH ‘LALAN’ (BEGUSARAI): I beg to move :

“That this House disapproves of the Sports Broadcasting Signals (Mandatory Sharing with Prasar
Bharati) Ordinance, 2007 (No. 4 of 2007) promulgated by the President on 2 February, 2007.”

MR. SPEAKER: The hon. Minister to move for the consideration of the Bill.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): I beg to move :

“That the Bill to provide access to the largest number of listeners and viewers, on a free to air basis, of
sporting events of national importance through mandatory sharing of sports broadcasting signals with
Prasar Bharati and for matters connected therewith or incidental thereto, be taken into consideration.”

Sir, through you, I would like to inform the hon. Members of this House ... (/nterruptions) 1 would like to
inform the hon. Members of this House that the Prasar Bharati has been rendering greater public service to the nation
from the day it was constituted by an Act. I can cite one recent example, which hon. Prime Minister has also
mentioned in his speech. There were National Games organized in Assam. Every form of media predicted that it
cannot take place in Assam. I was in Berlinale festival to represent the Government in Germany. Even the Germany’s
Foreign Minister Mr. Frank-Walter Steinmeier and the journalists who came from the European Union just wondered
how it could be taking place in Assam. But thanks to the people of Assam, and the efforts of the Government of

India, the Games were held nicely, inaugurated and concluded. What a spirit!

13.03 hrs. (Mr. Deputy-Speaker in the Chair)
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The Chief Minister told me the other day with respect to all private channels that not a five-minute
demonstration of the people who go from various parts of the country to Assam was shown by any private channel.
Only Prasar Bharati and Doordarshan had covered the entire performance of the entire Games boosting the morale of
the people of this country and youngsters of that area.

There were two things to be taken into account while this issue came before us. Firstly, the uplinking of a
game from India to outside, and, secondly, downlinking a game from outside to India. There was a guideline duly
approved by the Cabinet that: “Please do share live feed to Doordarshan to support those viewers who do not have
any cable network.” Indian population in the remote areas want to watch their popular games, but they are always
deprived for not having wider support to the games.[r20]

On the directions of the Cabinet of the UPA Government, my predecessor Shri Jaipal Reddy issued the
guidelines in 2005. The guidelines did work well, but at one point of time, some operators went to the court saying
that it was merely a guideline and not a law and, therefore, they were not bound to share the feed with Prasar Bharati
resulting in more than 50 million home viewers not being able to watch the game in this country. There was
tremendous pressure as a result of that.

As you know, the terrestrial network belongs to Prasar Bharati, and it has the widest coverage so far as the
common people are concerned, whom we call aam admi within the villages. They were crying that in spite of the

Government guidelines, they could not watch the game.

I support the logic of the stakeholders who said that when they were buying the property, why do we take
their property and make money out of it. The UPA Government considered the matter and said that it would not take
their money. It said that it would only show, the Government was prepared to lose its share of revenue, and it asked
the stakeholders to take back 75 per cent of what has been generated and leave 25 per cent to the Government. What
1s it for? The UPA Government brought the pro-friendly, pro-sports, and pro-people legislation to give support out of
that 25 per cent to those games and sportspersons who bring medals after medals, but do not get any support from the
sponsors. For instance, sportsmen of Kusti, Kabaddi, Archery and Shooting — my friend Naveen Jindal is here —
bring medals after medals, but they do not get any sponsors. The sponsors or the sponsorship goes only to Tennis,
substantially to Cricket, and marginally to Football. We took a decision that other games should be developed with
the support of this 25 per cent realization, and not a single penny would go into the coffers of the Government. It is a
sports-friendly legislation.

The only thing is that the Cabinet gave me a direction to appoint a Committee to examine two aspects. One is
to ensure a mechanism that our signal is not pirated outside India whereby somebody can make money out of that, to
see that, that mechanism is followed through inscription, and that our technical parameters, our internal security

parameters, are also protected. That Committee is examining the whole matter, and I am expecting the outcome by

16" March. Hopefully, this will be given due consideration either in the rules, or if necessary in guidelines, or if

possible, by changing or amending certain clauses.

[ would not have brought this Ordinance and converted it into law, if the Cricket World Cup is not at the

doors, which will be inaugurated on the 11t

of March. Millions of people in India are saying that the property of
Cricket or of any popular game was built, before invasion by Television, by the commentators of the All India Radio.
No less than Vijay Merchant and Lala Amarnath have made this game popular, and the radio commentary made it
valuable. If you talk about the intellectual property rights, the value is attributable to the great All India Radio
commentators in those days. Therefore, Sir, we felt it proper to do justice to people by enabling them to watch this

lth

game. We were left with no alternative but to bring in the Ordinance because 11" March was fast approaching.
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Though we have a contract, since they had gone to the court and said that it was only a guideline and not a law, to
avoid any controversy, the Cabinet decided to bring this Ordinance and convert it into law. It has been introduced and

is before the House now for consideration. I hope the entire House will support this endeavour.

MR. DEPUTY-SPEAKER: Resolution moved:

“That this House disapproves of the Sports Broadcasting Signals (Mandatory Sharing with Prasar
Bharati) Ordinance, 2007 (No. 4 of 2007) promulgated by the President on 2 February, 2007.”

MR. DEPUTY-SPEAKER: Motion moved:

“That the Bill to provide access to the largest number of listeners and viewers, on a free to air basis, of
sporting events of national importance through mandatory sharing of sports broadcasting signals with
Prasar Bharati and for matters connected therewith or incidental thereto, be taken into consideration.”

#ft wofta o= e "wem! (FER): Swere geie, A off 7 R sy w R @ S g9t @t 8 & T8 aan 5 g 9
B PIE JTEHA N fF AT ALY AR I T MY T IR TR ARA B B F A9 T8 R W R E IR S F
qeenali & &F A TE R U W €, IU A H W AR B ALY ATHY R A B BIE owa a1 off, Fife uger amud
R 3R JR WReT F @R AF B a1fey| S AR IR I ISR BI IT AQY 199 o1 A1fey iR THR WIRdT qei
e F dU GE a8, 39 W Uk fawiRd Aifd AR & @iy @ife qw & dni & am i
b |

SHRI NAVEEN JINDAL (KURUKSHETRA): Mr. Deputy-Speaker, Sir, I rise to support the Sports Broadcasting
Signals (Mandatory Sharing with Prasar Bharati) Bill, 2007.

The main purpose of the Bill is to provide for mandatory sharing of telecasting and broadcasting of sports
events of national importance with Prasar Bharati and Doordarshan. Such a provision is already included in the
guidelines issued by the Government in order to enable the largest number of viewers and listeners to have access to
sports events of national importance on a free-to-air basis, whether held in India or abroad. However, some private
channels ignored these guidelines causing great inconvenience and disappointment to millions of sports viewers and
sports lovers.

For example, one channel which had been given the telecasting rights for the recent India-West Indies One
Day matches by the BCCI refused to share the signal with Doordarshan in violation of the Government guidelines.
As a result of that, a large number of people could not watch the first cricket match of that Series.

Doordarshan, which is a public broadcaster, has a reach of up to 98 per cent of the Indian population. It is the
only network which has terrestrial transmission rights. No other channel in the country has such a reach. As the hon.
Minister of Information and Broadcasting Shri Dasmunsi just said, there are approximately 110 million TV
households in India out of which only 60 million households have access to cable TV. Moreover, most of the sports

channels are pay channels and are not available to people on free-to-air basis. Doordarshan provides free-to-air
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services including the DTH service which is available to all the viewers in the country free of charge. In view of this,

sharing of certain sports broadcast signals, I feel, should be mandatory in the interest of millions of viewers.

Channels which are reluctant to share the signal go to the court of law. That delays the process of sharing and
deprives nearly 50 million households which do not have access to cable TV of watching these matches. Mandatory
sharing of signals is not new in the world. It is an international practice. Such a provision exists in the United

Kingdom and Australia.

Cricket is a very popular game in the country. Cricket or other popular games in the country cannot be the
monopoly of a few private channels. There are people who breathe cricket and who live cricket. The number of
people in India watching the game live on TV is larger than the number of people watching the game all over the
world. So, the stranglehold enjoyed by the highest-bidding TV channels for the telecast rights was depriving a large

chunk of people of watching even matches in which India was involved. This was taking privatization a bit too far.

The monopolistic injustice had to be undone through an Ordinance. It is for that purpose the Sports
Broadcasting Signals (Mandatory Sharing with Prasar Bharati) Ordinance, 2007 was promulgated. I commend the
hon. Minister Shri Priya Ranjan Dasmunsi for bringing this Ordinance and making it mandatory for sports channels,
radio stations, and content providers to share live telecast with public broadcaster Prasar Bharati for sporting events
of national importance at home and abroad. This has come as a boon for the sports lovers who have missed out on
some eagerly awaited moments. It must be remembered that a large chunk of population does not have access to
satellite channels. For them, Doordarshan is the only saviour.[KMR21]

For the above mentioned reasons, it became necessary to promulgate an Ordinance, namely, the Sports
Broadcasting Signals (Mandatory Sharing with Prasar Bharati) Ordinance, 2007 with a view to give immediate effect
to the proposal. The provisions made under the guidelines have been subsumed under the Ordinance to provide a
statutory basis and strong legislative force with retrospective validity and to protect all the actions taken under these
guidelines. The Ordinance further provided for notification of sporting events of national importance, which are to
be mandatorily shared with Prasar Bharati. The Ordinance also empowered the Central Government to specify a
percentage of the revenue received by Prasar Bharati to be utilized by Prasar Bharati for broadcasting other sporting
events.

It is just like what the hon. Minister mentioned - cricket is the national game which is of great national
importance and was only aired by Doordarshan. The other private channels hardly take any interest in that, which

was very unfortunate.In view of the forthcoming Cricket World Cup in West Indies, such a provision is very timely.

An erroneous impression is being created by vested interests that Prasar Bharati wants to take away the rights
of private channels free of cost. This is not true. In fact, according to the guidelines, which the hon. Minister
mentioned, 75 per cent of the revenue earnings will go the private right holding channel, and only 25 per cent will be
retained by Prasar Bharati. This 25 per cent of revenue will not be utilized from the Government coffers but will be
used for promoting and broadcasting of other sports events which do not get adequate commercial sponsorship.
This ratio of 75:25 is very liberal as compared to the prevailing international practice of 50:50 or the maximum
60:40.

The hon. Minister for Information & Broadcasting, Shri Dasmunsiji is himself a keen sportsman. It is
therefore natural that he should feel for the millions of sports lovers. | commend his efforts. He has come to the
House with this Bill at the earliest opportunity to replace the Ordinance.
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Sir, 25 per cent of the revenue that the hon. Minister mentioned will be utilized to telecast sports such as
hockey, foodball, Ranji matches, Olympic sports like archery, shooting, kabaddi, wrestling, etc., which would go a

long way in the promotion of sports in the country.

Therefore, I urge all the hon. Members to support this very important Bill as it is in the interests of sports and
sports lovers of the country, and as it would go a long way in encouraging sports in the country. [22]

1. T 8 Iaa (39PR) @ AERy, § WRGR §N N Wl YR, REd TR Al & w1 e sreey 2007 &1
@1 farig wear g o o fadaes arn M 2 S99 U9 ol ® B el aR ReR T W ofeHl @ aid dEl 1 a9 a1 3T
aeHt @1 A a1 o Sirar & 6 T S &1 g1, o ot & @i, offdd o A gad! g8 Hews SR RN dun gaa A
Wy € el om serdt @ e S £l afd firde @1 R o anel b ugD, sdT e Ul aR st g St 7 w2
YRARUl & Al # U8 ®W fhar T § iR # wwerar § & 9 i fear R welifh e e &1 a9l Sie el o1l g6 fory
Wt fadas @ gl fagge o @ SUdSIferd HeH 21 U IATT Al 8, dd Fofl Wiad BT T T8 WDHR el ol T8l A &
Y AR B, A U A & A ol - AR WRA 3R RS Y@t BT A B, AR Add B T W B H s A |§
TRHR A FHE1 T § {6 Uh RE o1 99 T & WY HE A1 g 6 IR Iw F KIS ¥R gAR o g AT St & e
Y @A & BRIFHA <@d & R ARG-HRIS] Bl G H AHIe@r & Har W1 1 e nfl I araaniie qerar i T8l ure &I e
g fAaRATESIY 3R TAATESIvE BT ST €1 3Udh! WRER 3R AR ger-=t 7saded e o, o9 9 3 fifq aax amg € ey
TRIEX IS TIRT B 8d &1 oAb § ud Y& el § 6 TR & &5 # &y ol d9a, Al a1 <=ft s o a7 4
3 TE A IAD Ybacl H GRaH, AT g9 edd B B qIaS[E, FAR A & UM T g9 A 8 & aiqoje a8 SATaaid
GHAT RN TE YN B D17 39 Al § DY Y ® 187 F NuD HeH § WHR Q quA dredl g b dar a8 wd T8 g 5
RIRASTE & T 9@ arell I BT GHT ST 9 37 drelt & fow Sav O, ofe smuat delt w9 o ok IR A faraw anfe
@ arell warer ofY| 3 dRIRfteE & srewer AT ¥RE YAR Sff €1 98 9 WHE arell & 6 WReR furid e Sian aredt §
f & aga sres1 W fFar| AfET s @ aRafdsdr ®@ §? SRS & W et A iR T Ar dielt & fog d9W A S
fF 3P arelt B off iR IF@ wITeT off | W WeRt AHIRAT 7 warag @ 5 Qg dwa @1 fFrew, g8 s @1 e
T T SR g9 I & S, TE T ared T © MR B e o sif¥e R F w &

# TS HIEH W AROR Bl ATl D AR H el dledl g [P 98 39 aR ¥ 41 § 3R I & Rl &1 e, WA &
Tl <¥fhl & fRdl &1 eI Y, ddd SMUR ST IAHT Ie30 F&1 a1 ey, TAT HAFET S99 Ta1 &1 | 3= 39 o< & & foa
3R sl 3R e A9 ea A¥pfa &1 guaR &R @ &1 ST L1 39 G AL TR &7 MY 3 ATH B a1 HEd 8, A
iR 391 f2d @ 91 Fed € @ 39 wWe W e e S @Ryl oy W & Adl W A e Fife seltardr ok W gw
S fedl 3R d¥pfa & fAuda o1 |od €1 9 U Rl B &, $9 ¥ MUK AT el 1| ST ol AT ews |7 del P
UGBl Well H qga ofd &1 # Mupl qurg <1 AreAl g B MU Well & WA SR €| Wlfh # o 3@wa beer @iedl g b
AT o & qoid q¥ fA0ae &1 Siedl o @ DIfrer @l el df dga” 2l

AT, 23 HRad A AL B grel ATl MY 2 AT 4 HRIA B AN AN AT A gl g QA F 4w @ @ aqr?
feRiaR # uer rferaer dar 8, 39 S o A9, Ugel W ArE o fb O Aad o aredt @ @1 o RafS St w1 @t F Arean €
MY 3 91 BT 1 W | ST A U el 6 g g e v @ 6 fhde @1 Wel o S 96 ugd, $9e fg g aeE
foram 3R st aRom g9R TR I B U8 UB WA A1 U e R A YA SO o, US aRA WY iR UH vl @iy, I8 e
g qrell 9T & offd Smu a8 # |wsital fam, e a8 Qe # 81 1 <9 # &1, S9ar B Well 3 A TR & v e, sus forg
Hen Jor, s forg # smuet gwrare < gl
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TS WR < H 1 B GHET 1 TS 8] T IWSR B ST G B FHET D R B & folg SN § dael 39s
A U Falcl W @l g R MU 319 AeH Bl a1 Hel & it § I e $9 aR% ATh(ia Sl dreal gl 3 Sl ¥
Rag e & @ & yaRv & oy, srerErf ok e & R @ = & foay, I8 fRa &1 @ dox el ¢ &R s

fiagdr WRaR o= Aral § H fe@re @ wrae Sar &1 sarar den 8 dadl 2123

# U a1 UGHR DI HAT dTedl § iR M BT § b A7 #3) ff §90 T_b &1 <

“TAH SN 3R fAfdsr Al B fis & arace gued nfl 9 <o b1 WaW a9 YGRS &, $9H Dlg & I e el
<9 & fra 891 &R Bl a® 39! Ugd &, [l SO O9a @ T8 81 39 A gRe¥d W 1 WY fewmn S €, faw @l 9w ag
Ugd AhHAT §, S O B dR q1B! AR Al B ol &b we N A8 vga uidl| 98 Repad w81 98 wa N6 ereisAr o &
T&, qRe ) fREm 9 arel st @ W #| R gRee oFR A |1 Sl HHIE Y ahdl &, RO gER del @t gavd o
a8l I T8 ugd G| Wy fidwd 77 & & Red wa # ool anawfie We ok W aren e E g iy R W W

IV WYHR b HEN Bl oiend Tl o

ARG, AR GRa¥H, ATHramf 3R IR 4R & forg Wt g Rufa dar & 9t & f6 & e San wear 81 7 s
A ¥ WRER W e aedl § [ e eRiad iR @maanie @il e B Bl W T $el il S Q9 @ dvrel
Sdr dF ugar & forg erufafd ofik sreAfafda ot @@wn @) g 4fe 99 U dad dedd @ giegr Suae T8 Bl g,
SrRNae ¢ B @1 gfdem ff T8 2, dearse dew @t giier ot Se ure T B ¥1 9 T wial @ 3fe’ UM ome awd &
safdy S a@ fhde vgam & amu @rEwn 3t 2l 9fe fhde ona v I4T Wa a9 T 21 |l @t 599 9gd ofd 2l TR I8
PR VT S A BAR 8 Sl a1 98 U qe1 a9 orar| safarg g8 dren & S8 Sar @t 59 wiaen o = S| gafag
M g HeH IO THR 7 i HSH SO/, SHH PN TS Teld AT TWHR & 30 a4 @t 7 g1 wwar g afhT ot s
IOM, IFD H YAT BT §| gWb WA & H BEAl ARl g (b O H ANl Bl @A AU fhae G & fag fear g, aw
3 Al A Wt B A1 SfEd @A MY IR ARG DI R A wem iR Yoo a1, dife fafdg d9al iR el el anfe o
HepTaell BRd U A€ HIARUell & 3R Ieh I H WIehx ABerdl Wl DR Sl & A1 H (U1 dekied WA Bl B

sfacht St Riee (FTR) cSurene Ay, Wad Tgd § @d gaRv Rl R8T®, 2007 daT # wRgd v @ g aweR
B gaE o A 7 ve qaqd Raarst ofR aiHE wive & 9 39 Rd W o AR wea # w@m agilt o 15 [rel %
# well 7wt I8, ST o § e dive g1 $8 A FeRl F qar {6 &1 aRkiE &1 SIS A o on| 71 St I8 a9
€ T4 23 dRIE B A G P T Y B arell A1 A1 A el BD T8 AMET R A 1| 39 SHfET @1 Ry wret
Ry F gl AfeT S Wi FedIReT &1 dd WHR d1E 8, ITH § @WHd Sl gl e -9 2 ge & & @ o 3
W I Al Pl e Ve @ & @rdwen $i & 91 Adi S AR db 39 UgaM 1 ol & a1 €, SEdT § @R el gl
ifth 318 TR @1 WRA 3R dweselsl & 44 @1 oFR 9.4 HLaE. & Wge Sloek ¥ @M ¥ g9dR T8 dRd @ onrar & HAR
St ot 9% |1 w&d| gfe 98 Fa wdel A T8 o@ ud, gafoy 7 off sufdd @1 aa) e g1 foede @1 o st e wial
qP UgAN B AU ARHR AT IR W B

Y wreufa & AR o) g H#E SN Y 19T aade @1l Sud wa HA1 off e <8 O 5 ' wial § e, o ek
TSP UgA B YA B | FAR < A It ot agd AR U 9 2, Sl R{ored 781 ugH 21 gy Sl Qs 7@ ug= 2, asi @
ST fbde T o Wl HY W | BAR U & AU & dEd 99 g1 # qar At § 5 duew & -0 (g 4 anft 7@
@ gRed @ T U g iR M g A urd F1 o # ey g iR duaey # 9 A gAR A9 3R A g E1H 3w
fae & fog @ St &1 g=gare & Al g dfda 39 - # g8 we A g 6 areeg @50 ot o fbde @1 agd W
g% &1 H off ve o e Afore g ofR 431 & avrar 6 fpdhe a1 I @ 21 sufg § SR de et g 5 gwd R
TE Sire form oy 6 S gaR arior A @ 8, S B, wasdl, vrafeed, gfen ofk Gedrd @il € 9@l aww ff e
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S @ifee | gAR <@ # onft fihdie aga digerR W B ugd fhdie $rels & @ Wold A1 anft Siis H fpae sa ot TE 21 o
SR Pedldd 4 @F W W 8l BAR Q¥ H W TP qHT AT 99 Pedld, ! 9gd AueX 19 g Sxd I of e are A A9 §
ga 1 @™ & a1 fopde sam weER W 8 T 21 g9 T dwar 6 g gar f 1 78 At A e & dasst a1 peard A
gl I Queifeat # # i srewl Rl 81 g wiH-wr § ag ff bE =@Edl g 6 e @ W W i 1 € S die fed
& Wt T P 39 Ad F Sis A TRy iR T=H St B facpd We W 9§ aam TRy F de Ra B sE-eH ¥ wa a1 S
g1 SR HA St 7 ot del fb o f T HEE B WA €, VX TG AT FRRIGT WA S HRA 3R AR A are” o B S
§ 3R P WHR gN YW AT HBd B Well b ifgfya fmam m @1 F 7@ qarn @ € 5 o9 ey w9 dan g
% I W H S BART A9Ed 3R g HiC 2l 8, & 19 I @ =Ry ik art g Wt WeR B @ =nfey o
R Tia-Ta T TEA| WHR B R Brde B ar ¥ & T8 afes gk el B ar F A Fia S ARy iR qEv W B R oA
DY BT TSI

# wracl € 5 R e aex o 9 5 @ ar ial # @al @ <E, R § g, s e @1 a1 guw W |
oftp # 7% qar arEdt g 5 onft ER Q9 PY 39S §Y 60 WA B I §,  AE W WHR Bl faar art @nfey ok aw ot dw
f5 ST fopde, B, Fasdl SV ofhd B Welm? Wor & oy i 31 oo Bt & Fifs # U Raamsl g ofR vaeme &
Frax ot off| gferT 72 Ao ® 5 & wre ¥ UP ShRgaeR I Wdfid i oft, 98 oW 97 ax & ¥ 8 Rt w9 worm e
A & forg o T 76 € A RaorSl del Weorm? gAR1 e¥id B q@?

arff-arft TR T U O, BRI & B@, dagsl, Peard Wil W I €, g9 ft TR R @1 S 9 @1 A
e a1l A3 98l U8 PR A8 qgd € WX A (B U Al TAR Q¥ B HATIG B D al Al A1G TG AT AfbT I AT 161
Tres #se fier ok &R Q¥ BI 10 Ties Asd fiel| W8l waR # 3 §U 9, 981 B! UIYeie 7.99 o &I WIgeie &l Saq R ar
o & TeRitie @) ¥ad & 3R SR ® Peard 3§ Mes dsal el o1, 9 89X A #341 Sff geara & Hewd & & a1 9IS
g, 98 <0 % & ar@ e ¥ 914 ST Fedrd ¥ Ties Asd el € 3R 9 @1 166 s Ased fie €, ofdT wAR Sw @
BId 10 TMes Asow e €1 gafarg § aed g 5 9 fam & wu-91 wWoR & a8 #@t fFar et afey & oo 3o &1 @a
B &7 ¥ fig W W™ HY A BN AP I BN < fava # 172 A ¥ 1328 wWH W ¥ 3% gl ot & 9mwor dern wgw
e wrge & wmor # ot e SR Yol W SR fear o Wifd S/ 23 AR @1 Jgufa Sft B AW gar Al SWH Wl &
IR F ft T s f T2 oft Tafh U arsT A FH QA B WA B X F @ T oft| srR 9 9% &9 fen ik wa § e
T8 g1 a9 I 9N 2 Bl I T 96 Ghar g1 3 g T3 Sff 7 garar & uferie & v oY vow e R 9w www
TE o & e s vuA Ui 1w ok S digae @ Wt gwat & S| § Wt € 5 vd ds uan ofene @R o 9
Y TE g 8e*[124]

e gHa #= 8N, 99 WA LAl el W gEN gad e WA BN fOE 9gd W1 fAse sirar 3iiR e dedr, 9 @9 W A"
Il fREriT| g oR% afeEe SO a1 gEdl 3R U IS AT W@ 7| S JIEE HAT S A aarn fb fedl w50:50 3R AL
W 75:25 B YU A Tod e | Ig ft aann 6 g dad ) Sasel A1 o= Rfiferm 7 S fea e, daa S &
ford T fan S| #% Fa 2 6 Asa U arel 1 T QY O & for WReR & U SR W wew £ dfbd fsmuEi @ S
e ferm, a8 o R W Wdl & e & ford amn S @R | § g8 f SEh F ariion Reafeal & @t sicares faan
ST =R |

Sureme S, § AR w2 S @ g &7 g3 wE de Al 5 R Q& R frae B € ¥ frae 4w oW
ifth S A1 A1 I AT HEd D Wl b W 39 At # Wi < Afey o, @ Sip k@ g=are|

SUTEET HEIGY : 39 9gd TSl dlell 8, gearg]
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2t W9 PpUTe Alqd (TeT) @ SUERH Heled, # AR HA S B garg SR ATHR ThHe Bl § B T8 JEAISy @ AeaE o
Wel JORY Re (TR ¥R & arel ifard e fagass, 2007 @ €1

AR A Sff ¥ STEATQY A S @ 9@ 9dTs 8] SRR UE TS &l ] AT Bl A1 TS Q¥ & drel anll @
el @ TEd W A A BT ifirem oft 5 W @1 e TR 9% S@ 31 e e a8 i AR fQgns ey w4t
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TRy, 38 dg vl & Wi 39 fAdes & wieiE wxa gy, 39 fvarw & w6 feae # & 98, afcw gy wel § o
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JUTRET HEIed: TE TR I Fel § [ Bl B@! Ugardrl Pl AR Peard H, W IR erd! 4 eI g & giam A
qgd a1 4 1| qafpedl & 6 gu g9 <t 7ol 01 g Ared € P 3/ IR SR g, Pedrd iR Pl B Re e |

SHRI A. KRISHNASWAMY (SRIPERUMBUDUR): Sir I rise to support this Bill. This Bill is connected with the
hon. Minister for Information and Broadcasting, which benefits the poor masses in the villages to see the sports free
of cost. This Bill benefits most of the sportsmen and sports lovers in this country.

Sir, this is a subject which provides benefits to sportsmen and sports lovers. The hon. Minister is getting this

Bill passed which would help the sportsmen and sports lovers.

Sir, everybody was speaking about sports only and not about the broadcasting or information. It is such an

important Bill, if the hon. Minister for Sports had been present here, then it would be very good.

Sir, we had already taken the up discussion on Sports last year under Rule 193. But it was stopped in the
middle and it was not taken up again. Therefore, it is my sincere request to the Government that the discussion on
Sports be taken up again under Rule 193.

Sir under the leadership of Shri Naveen Jindal, every week we are having a Youth Forum meeting in which
we are discussing as to how to develop sports. Most of the sports lovers, sports men and athletes are Members of
this Forum. We are planning to improve the sports in this country, for which we need the support from the
Government.

Sir, in the current Budget, we have a very minimum fund allocation for sports. Today, this Bill has been
taken up because of the Cricket World Cup.  Cricket is one of the rich man’s game and it is not a poor man’s game.
Most of the sports lovers may be poor, but players are rich. When they enter into cricket, they might be in the
middle class or they enter into it with some influence. But after they become popular through the media, they
become rich. We are giving importance to the rich man’s game only and not to the poor man’s game like hockey,
kabaddi, body-building, weight-lifting, wrestling and these types of games. Therefore, I would request the
Government to provide facilities to the poor man’s games and also to encourage those players plying football,
kabaddi, and weight-lifters, body-builders. Those people should be given importance. Those people should be
focused on the television. Always, the cricket players are focused while playing cricket. In fact, they are focused
more on the advertisements than while playing cricket. If you ask a boy or a girl or a child about Boost, he will tell
Kapil Dev who says “Boost is the secret of my energy.” Through advertisements only, they have become popular
and earned much. Like that, it is the same about Tendulkar. Each player has a separate advertisement in a separate

field. With that only, they are getting popular and making money. Why do we not encourage the players playing
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football, kabaddi, those who have dedicated their entire life to the particular sport event? We have to focus on such

people. We have to encourage them. Through that, a particular game will develop in this country.

For example, one of my friends from my constituency got a world silver medal in power-lifting. He is now in
Delhi only. He came here to meet Shri Lalu Prasad Yadav. He is an ICF employee. He got the world silver medal
before five years. But till now, he has not got any promotion. He was never focused on the television. It is a very
difficult game — I mean power-lifting, body-building, weight-lifting etc. These are the games which the poor people
play particularly the Dalits and the OBCs because they do not get any facility. In their own way, they will put some
weight and they will do the practice. With that, they will have good health and they will become popular. But those
people are not focused and not given any importance in this country.

One of my friends asked that you are providing free-to-air channel but what about electricity. In such a
situation, in Tamil Nadu, our leader Dr. Kalaignar also announced in the election manifesto that free colour television
would be provided if his party was elected to power. He got a mandate from the people. While we started giving free
colour television, on the very inauguration day, one poor lady asked our hon. Chief Minister Dr. Kalaignar: “Sir, you
are giving television. What about free electricity connection to television?” There is already a Government scheme
called One-Hut Electricity Scheme. Immediately, our great leader Dr. Kalaignar told in the same dais that free colour
television connection would also be provided to all the huts, those people who get the free television. In our State,
there is a free electricity provision for those who get free television. Likewise, I would request the hon. Minister to
extend that scheme all over the country. Free electricity should be provided to the poor masses. That is my prayer.

This Bill provides for free air channel. As such, when each and every Department or public sector
undertaking conducts recruitment of sportsmen, that should be improved. While they get the first place, second place
in the events, the Departments concerned are providing awards to the sportsmen. Likewise, I would request the hon.
Minister that those who get popularity in sports, they should be focused on the television. They should also be given

awards by the Information and Broadcasting Minister so that they will get some benefit.

With these words, I support this Bill.

SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, I thank you for giving me this opportunity.

At the outset, I would like to say that somewhere down the line, most of our speakers lost track of what was
the genuine issue that was to be discussed. There was an Ordinance promulgated by the Government to unduly
favour an organization called the Prasar Bharati which is supposedly both economically and operationally an
independent organization. There were days when people said that All India Radio actually signified All Indira
Radio. People saw the gory days of Emergency. When there was no television, radio was controlled. There was no
satellite station. But the people of India proved from Kashmir to Kanyakumari that India is one by simply taking one
action and that action was to thwart the evil designs of the Congress and to remove the Congress from power. It was
the people’s verdict. Unfortunately, the politicians who did benefit from the noble intentions of the people were

incomplete, ...*and were not able to understand the gravity of the situation when the nation favoured them.[R25]

The nation did not favour them. The nation favoured a democratic society, a socialist society. It favoured a
mindset that very clearly said that the Government cannot force anything on the people. You cannot force the media
to keep quiet and you cannot compel anybody to do actions that do not please them or does not adhere to the soul of

India.
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Sir, we all know that when we see the map of India — India has always been a changing nation — whether we
see the map of Mughal India or British India or go further back to Chandra Gupta Maurya when he had his Capital in
Kandahar, we know that India as we see today from Kashmir to Kanyakumari is not the real India. So, the spirit of
this country is very different. Therefore, I would like to remind this House that this is not a discussion on sports or it

is not centered on the development of sports in this country. This is an issue of a forcible action of this

* Not recorded
Government. I am not speaking in favour of any private company. But I would like to say that the way, the ham-
handed manner in which the Government has gone about its actions on this issue smells of a totalitarian regime, it

does not smell of a democratic set up.

The first thing that comes to mind is that Doordarshan did participate in the bid when the BCCI held the bid
and it failed. So, taking an action under the garb of an Ordinance and now this Bill implies two things. Directly, it
implies that you are twisting the arms of private players whom we have no reason to support in this House. But what
does it imply? It shows the mindset of this Government. Under the garb of 4am Aadmi, you are twisting the arm of
the private player and on the other hand, by forcibly doing this, you are also encouraging piracy. You speak against
piracy, you speak about LPG, not Liquefied Petroleum Gas, but the other thing about which you have exponents
sitting on the other side bravely announcing, Liberalisation, Privatisation and Globalisation. All this is against the
interest of the Aam Aadmi. But when do you think of the Aam Aadmi? You think of the Aam Aadmi when your
bureaucracy fails in delivering what it is supposed to deliver. You think of the Aam Aadmi so that you can twist the
arm of a private player and give money to the bureaucracy that has failed in the Prasar Bharati, or you may read it as
All India Radio and Doordarshan, to make itself an economically and operationally independent body.

You are encouraging a game like Cricket which is a game that the imperialist powers played, to make people
mentally incapable of thinking, to make people physically incapable of moving. It is not a game like Hockey or
Soccer or Kabaddi or even Kho-Kho. It is a game which rich, lazy people, drinking beer in the afternoon, played in
their golf courses or in their cricket fields. It has nothing to do with the masses. But the Minister took pride in saying
that if you go back to the intellectual property right also, it is All India Radio which promoted this game. [ am not
speaking about the Congress or the BJP as the Government. I am talking about the Government as a continuous
process in this country.[r26]

14.00 hrs.

They are taking pride in saying that they have promoted cricket. I would say that they should have taken pride in
saying that when the whole world was going one way, they opted to be international in the sense that they promoted
rugby, they promoted soccer or football, they promoted hockey, they promoted kabadi. They have not done any of
that. They have not bothered to do any of that.

Sir, [ watch Doordarshan because in my constituency only limited urban areas get satellite TV. In the rural
areas, we watch Doordarshan. I am amazed to see the low class of programmes that Doordarshan shows. I am really
surprised to know that no thinking, no intellectually able person — I am not saying shining, I am saying able person —
who has not bound up the mind with pre-set notions can produce such immeasurably, inconceivably boring

programmes.
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Kudos to Doordarshan, kudos to All India Radio that no thinking goes in to their programming. So, what are
they trying to do? They want to propagate their Government’s fallacious programmes. They want to promote and
tell people that things like SEZs are good for them. They want to tell our farmers that farming is not the answer for
their future because they have small land holdings. They do not want to make them more efficient and more able to
produce more from those small plots of lands, rather they are saying, ‘give away your agricultural land to the rich’,
to the foreign companies, to the SEZs and enable them and make them stronger and may you perish for ever. This is

their aam adami.

Sir, I would like to raise one more issue which is an impossible thing and as Gandhiji said, “Truth is the
highest religion”. Sir, I am surprised to note that this Government does not believe in the person who created that
Party. Of course, it is a fact that before he died, Gandhiji also realised his folly and said, “disband the Congress™. It
does not hold good for the Congress any more.

I would like to ask the hon. Minister, does Prasar Bharti really think that if it gets 25 per cent of the
commercial revenue from the live telecast of the cricket matches they will really be able to take out that 25 per cent
or whatever ‘X’ amount out of the coffers of Prasar Bharati which is a shrinking organization and use it for
promotion of sports of rural areas where there is no electricity to watch television, where people do not get water,
where you cannot provide our young with playing fields. What kind of rubbish is being dished out in this House?

SHRI MADHUSUDAN MISTRY (SABARKANTHA): This is the responsibility of his State Government...

(Interruptions)

SHRI TATHAGATA SATPATHY : This is not their Government or our Government. The Government is a
continuous process. He does not know how this country runs. The country does not run with them or these people.

The country runs with a few bureaucrats and these bureaucrats twist the arms, no matter who is in power. They are
twisting the arms now. They are saying that such a big apple is just hanging in front of us, but we are not getting a
portion of that. Therefore, we can force this Government to have an Ordinance and we can compel them to pass a

law.

[am ...* to be a part of it because I know that this will be passed. All of us are aware of it. They will be a
party to it also. We are ... (Not recorded) and we should be sad that we are a party to this type of an activity which
tells again to the people of this country that this Government is trying something which they had rejected in 1977.

[ strongly condemn this Bill and I wish the House will vote against it. Thank you Sir.

MR. DEPUTY-SPEAKER: I have an announcement to make. Unparliamentary words used by Shri Satpathy, will be
deleted.

SHRI TATHAGATA SATPATHY : Sir, .... is not an unparliamentary word.

MR. DEPUTY-SPEAKER: But you have not spoken it in a fair way.

* Not recorded
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SHRI AJOY CHAKRABORTY (BASIRHAT): Mr. Deputy-Speaker, Sir, I rise to support the Bill which has been

brought forward by the hon. Minister. He has already narrated before this House what was the intention of the
Government to promulgate Ordinance in view of the forthcoming cricket match. We support it. Generally we do not
support Ordinance, but in view of the urgency of the cricket match we are supporting this attitude and view of the

Government.

Doordarshan has the biggest network in the country. Doordarshan has access all over the country even to the
remote villages of the country. The private channels have no access all over the country. Their access is in a very
few and limited areas of the country. It is a very good news for the country as well as for the people that they will
watch the forthcoming Cricket World Cup in West Indies through Doordarshan. 1 hope, they will bear the
expenditure to show other matches also like football, hockey, athletics, volley ball etc. My colleague already
mentioned the position of the other sports of the country. In the last Asiad our performance was miserable; we
totally failed. Though we had congratulated our gold medal winners, yet in comparison with China what is our
result? In comparison with Japan what is our result? In comparison with South Korea what is our result? We are
the second largest country in the world. In every meet, whether it is Asiad or Olympics or any other international
meet, the performance of our biggest country is very bad in every arena. What is the reason behind it? It is because,
Government has no sports policy. I am talking not only about this Government but since Independence our sports
sphere is totally neglected. There is no full-fledged Cabinet Minister for sports. Sports are supported by very poor
budgetary allocation Even in the Mahamahim Rashtrapatiji’s Address, we cannot find a single word that he uttered
for the development of sports. This is the negligent attitude of the Government towards sports. It is not only this

Government but it is since Independence.

14.09 hrs. (Shrimati Sumitra Mahajan in the Chair)

Shri Priya Ranjan Dasmunsi, the hon. Minister, is the President of the All India Football Federation. What is
the position of football? Football is declining day by day. What about hockey? We have correctly mentioned about
hockey. We had the gold medal holder in the last few Olympics. Now, hockey is also declining in our country.
Cricket, no doubt, is a popular game but, Madam, cricket playing countries are limited. Only Commonwealth
countries are playing cricket. Cricket is a rich man’s game. Cricket is a game of businessmen to earn money but
football is a national game of all the countries of the world in Asia, Africa, Latin America, Europe and everywhere.
Football is more popular than cricket in England. England was the founder of cricket. What about volleyball? What
about hockey? It is because we have no infrastructure, we have no motto, we have no intention to promote sports, to
promote athletics, to promote football and to promote hockey and all these sports. I visited China, our neighbouring
country. I heard Chinese leaders saying how they are promoting sports and what is the infrastructure in China. In
2008, they are organizing Oly[r27mpics.

We are organizing only the game of the common wealth countries. We have no capacity to organize
Olympics because there is no infrastructure in our country for organizing it. China is building 32 stadiums in their
capital, Beijing, for the forthcoming Olympics.

Madam, we are not encouraging the players of hockey, football, athletics, volley and wrestling. I do not
know whether the Railway Minister is present here. I told on the earlier occasion that Railway was recruiting the
players of football or hockey. The South Eastern Railway, the Eastern Railway and other Railway were recruiting
players of football, hockey and athletics. Now-a-days, Railway is not recruiting any player. Even the Ports
Commissioner is recruiting these players. Mr. Nikhil Nandi was the Olympian. He has come from the Ports
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Commissioner. Mr. P.K. Banerjee was the Olympian. Now, he was Capitan of the Indian team. He is from the

Railway. Now, Railway is not sponsoring sports. This is the position in our country in regard to the sports world.

Madam, while supporting this Bill wholeheartedly, I take this opportunity to urge upon the Government 319
HERAT! HD Wl B AR & Qg |

We are proud about our distinguished colleague, Shrimati Jyotirmoyee Sikdar because she was the Gold
Medal winner. She just narrated the position regarding sports in our country. Barring Shri Satpathy, all the Members
from this side or that side are supporting this Bill and we are urging upon the Government to promote sports because
our national games are neglected. Even Bangladesh is showing better performance in football compared to our
country. The hon. Information and Broadcasting Minister, Shri Priya Ranjan Dasmunsi, is a sports lover. He is the
President of the All India Football Federation. I remind him not to forget the fact that India got the Gold Medal in
the 1962 Asiad. In 1962 Jakarta, Indonesia Asiad, our football team got the Gold Medal under the captainship of
Chuni Goswami. What is the position of football now? What is the position in West Bengal, in Kerala, in the
erstwhile Mysore, which is now Karnataka, in the erstwhile Hyderabad which is now Andhra Pradesh, in Goa, and in
Punjab? We are bringing neglected and rejected players from Brazil. We are admiring the players from Nigeria,
Kenya and the rejected players from these countries. Some Brazilian coach is also coming to India for coaching the
football team clubs. They were rejected in their country. The third division player is coming here to earn huge sums
of money instead of the Indian football player.

Sir, while supporting this Bill, I would like to take this opportunity to draw the attention of this House to
promote sports. Cricket is not our national game. Hockey is our national game; football is our national game;
volleyball is our national game; wrestling is our national game; and athletics is our national game. These games
have been neglected for a long time. [ urge upon the Government to come forward to create necessary infrastructure
for these games and also take steps to promote sports of our country.

sft f. 7w, Tedt (®ee): wuufy #eigm, #= o o @ yarRu Rere (s wRdt & G et R Rgus v € saen
# w@rTd BT | G Gd gad] T e S dR H 91d dal| AR Tel ol dey| dR-aR TS a1 Iod! & Afh [y W ey
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IR B AR W H H g W 3aT €1 Area wise, Kutch District is the third largest district in the whole country. %
TRE UIfRea & Todid @ Sl Sond §, a8 T aifheary YA iR St 3w waa € fFT e qw @1 A f 7 <@ wad|
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T TE TOMRY 2 fF e, JuR WRd B emar # SrEl BH 8, IY AU UBA g Y IR U &Fal gX A& grfl, dl e
SeTT QX1 TE 2
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ot Y [MSOffice28]
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sfiwcft ofta o9 (WERa)  : Aelgy, A oMY AIedH ¥ d-dd dd 39 fad & arR § e Al wed usd A 39 Wied
gremReT fad &1 wwda o<t &1 &9 I8 fae ueal it o waa 9, Rieiifes &1 & o waa 9 ofik <t asft e 39 A & am
7 fewrg & 98 ¥ <uid 2 f ¥g aof & fibdhe & forg RaE 81 v fav # Reawe o arghl i 1@ oot & o @dl &
arR # ft @it IRyl 9gd A W wWa g, e aR # A el 4 Wt Seorw fRar B, 89 ARl 7 996 aR H o3 oY U
Fe afegl # ag e argh fF S que & grag o 3w e # fw g aw & & i Wl o oy Wl & oar H
HAT AT fhdhe BT a1 ST Bgarse &) A T 8 fF e Mia &1 qea-d=an, S U AvEd TR 8 o 8, fohde @
ST 8| SUH We dTel Raanfedl 1wl vy Wi fhy o € gafen e yeR b e 39 e # < @ wfeen faiRa
H B yrag b g i T8 3 dRE & <8 &1 Uiag fRar Se a1fd S Aed Wal € SN TMial ¥ Wol o ald Wd 8§ S
ff wieR foanr Sy, 8 A << &1 A S el fsde iR 2R onfe e @ell B B8 € 1 g Sl 8N I Wd 8, 9
RIS 3R I/ W Fed &, @ &I S UgaH T8l U 8, Safd fihde iR 2w onfe o wdl & Raenfedl & @y T =& 2l
TS &9 oEd & [ fhde & Raomel Raemst & Samer yae 3R €1 o o &l

A o oxE @t ot 39 e @1 o 7 s € o € 98 Riw fede & forg & fowrd €1 w9 wWied & deew
g MUY TP THR ¥ 3T W IR w2l § arEd g fF ol 99w gn R o @ o Wifaew fRam ot w € o e @
TR 3R argefiel BEHH @@y o @ & I WRPR 5% ¥ SR § &A@ forg, tar &g e o W o o= <& &7 wiar #
SR @Y Hor & fhde 7 R a1 gorm, AfFT A S A 3 UPR & FHH R w § SO s 9w iR TR W
TT & <& & - T 7 off 39 an # oft 9w §7

BHR ¥ B 391G §Y P9 60 AT & MY &, cifed 3nfl T &R <0 # AT Wl &1 a1 fawdR 781 & urn &, foaen
BT FIRY 7| 899 Ui AElqd & NI IR W 71U §+dT UTd R 94 & 99a W 98 91 $el 75 off & s a& &q e
Aot B Brifdg T8 e gd iR YeraR @ W T8 Y gb | e fradt aof 39 e @ o # g €, ®n Sat & aoft
MY YR &1 @A B & oIy 3R e verfiamiRal @ <fsa o & forg fawr o # femda?

3Tt a7 et fhde & sramar 3R o arEdr g1 S @ A € R e wR @ T8 e uian 8 eFR e
YR P TA P B oy g far grar @ 97 Yewr el & 9Rd TR g9R fou $o e W 8, $ IR I

§ gu fia &1 g9 ot € aftes § e € 5 IR <w 3 aga 99 U o €, e e 7 <@ =nfRul

it R TATHR WY (]IOMYR): HElew, T8 S e wad § U9 b T € Sud Ugdl Ud ey SN dRd WRAR A fIIH A
¥ UEl BIA ¥ B AN @l o1l 7R S A S e e e R 98 9N wRiAa fuE & e wd o wA o €1 #
At € 6 ga &R gare w3 & A IR sy SR o e, afte dwda s w5 & Aoy favaw @ 5w 9w
39 @ &1 A fF el ot fdee & ue v S ued 97 @ fav W € e Sfua mem g1 sefife s sgaen
3R TR #A & AT S e D1 A9t @, dAfeT WudE w1 A & AW s W wras Sudt kg S, var # A g

¥ # B B A frde B Ua Wi Bl 21 O ST AT 1 TR D BIR B 3, IT W I FH A8 ol ot 7 'fegear
R W U A §HRI BT AW Yo el A1, Oy v § I8 i W SwiiRa W g &) U] Ot . MR ew § ang §, afed
Iad W S Y fpde & W9 A Q9 A Bl TS B S B AR BT 10 BUS T, I 984 & BH AT U A1, 1 fhde & ar
¥ P8 TGN A7 feravdt 7 wEd 8| if¥edr Suarial &1 fhde @ @il 39 SR $ovve €1 3/ 98 WEl § A1 Mo 8, 98 ST
g g afd sraferad I8 1 PR A dgad ST & @Y, @ 9gd 9 ARl @I B¢ CH & ol 2l sufery fhde @t S
& foau Wi Al & e ® 6 U o wem W fhde #9 &1 YNRY We a6 ygdl o Adus awt vy e g swH
AR frde Ford a1 @ A1 g ey $7 &1 T 8 81 39 SR Udh Hfo aRRIfT <o # dar g8 8[R29]
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§ @R Yg @1 o1, I Udl Il b Uh HUN & AT SR B DR R DI Wged 6l Hell fhde did a8 3w
few & S ey € 98 gAR <¥ & Dfi #A f &1 "ar € 6 ag Amen gu oife fifed 4 v gd @ wwar a1, RS gh
A fAfeR fibdhe Wad g dor gar d@4 St Pediad Wad g1 S=M YU 31w el @ amer T8 R ofR fhe ave a7
HHEl W9g @ A 3, as a good footballer, I must congratulate you for that. @ife a1t ama St sreaee &g 8, SHD!
golg W 9gd UR SIS BAR WA IR B § IHST WG gAfery Har § Fifd o S iR fhde @A arg ), s Sedr &
fipbe T @ Jlwr Fad & @ eI oRR TP AEA Bl gER ¥ # S wel¥ie, SRR A €, SuD Al e b A
F Wt S B AN B WU @ B DT Aadr 21 gER UGy Wel, Sl Jagre! § gY, 99 Ugd € Il 7 Y Wl Bl AR
off, eIy Wal IR [ Al B TorR oA 7 @ A B i F ugD, @ e B & HRU ugd| salry R F S @i €
Suad T g SRR ST A $B BT @Ry, dfthw S ama fhae & forg wraw 3@ €, S # @t wRan gl

I TR A e |idw siifeerien 8o Sellhla & FIR STall &, qA1 gReeH & SR M U Juasil &l sfiferiias 2|
ST %8 B Ao H1e! <ui 7 & R 39 a8 & Wol Al ab Ugdr @ [oU St Jraerd & Sl €1 dfde vep-al Aol &
TR H WRBR B AEAH HAT ATed] g U8l 1 AU $H a¥e B Wel BAR Q¥ S Sl Sal &, 9l 39 Jud # fawng, I & ¢
T HAT ARy, Afhd §9 Aem & SR d¥el SU AR b # ga9 Surel fhac @ 9an § a9 WuTd, e 3R |eY-
SC-URm § gReeE uel¥e @ E <@ U € safay 98 siiaxdle |fde @ N 3 o¥ & dnll B gu <@ @l e @
YRIG 89 B QU D GNl Bl AloHSs B B oIy BIA a9 @ &, ITDI TEl Aol 8| 3afery # WRaR F g kg W
g B % gIR <@ @ A g6 AT @, 9D A oM F el gE 9, S MRy A9 & onft @1 de e die
¥t e o W AT SaT ¢ B @ Sl wiewn 8 99 WiewH & g, et Sud fhae wwifera w8 e @Ry | e
RET MgeH FD! <7, Sl W TE U €, Al A A & Afh SRR ¢ 8 o A H Aal § B omus &t B Sl Wia g, '
HE B S| 3@ g Q1 Sl W ISR Bl I I P SR g1 T A1 SRRFT ¢ B 3R TAR o B AT BISHT AT
9 H A SN O AT §, 98 7 WY, 39U 9@ B oekd gl

B B gRI PO MR WHR & TN 7 3R a8 =&l & & 0 AR A A $© IR B IuANT 377 Wil Dl 9g@r o 3
& UTgI | # SR AT & 3y Gedid Bl o il . (AAUH) 3T Pedid Bl AR TE @, I 91 8, dAfh Sae-efi, 99 e
BAN Ol ARAT Wl 8, S Hassl &, @-@l O Wd 8, 399 forg Wt IR < Y orewd g1 # =g & A @5 o o o
qd § 9N Do b U Wl Wl &, S9D o1 Sa1aT | warar i3 &1 3y wraqer wearl

AT T TSt HAC FT T3 B & forg @ 39 Rdws § Ieorg v 2 ofk § 7an € 5 o9 9 & g ik
PB AHBRY MY AT | cfehT A &1 =l SR B B SAMaeqebell 21 SR 319 Y <1 ol Tl B df 91ae g & S 9ia-1 € a8
W) 3RTES B S 0]

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, I support the Bill, but while supporting it, I have to

point out certain defects. The Government was sleeping for a long time, for more than a year. As early as 11t

November, 2005, the Government issued guidelines without any statutory backing. The matter went up to the court,
and it is quite natural that the Executive’s guidelines will not prevail; everybody knew that. What did the
Government do? We had several Sessions in the previous year; in 2006, we had a number of Sessions of this House.

The Government did not care to bring the Bill to this House. There was ample time. The BCCI refused to share with
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Doordarshan India-West Indies One day Series and as a result, as per the Bill, 98 per cent of the rural folk could not

watch the Test Match. There was ample time for the Government to take action since 11th November, 2005, but they
did not take any action. Now, after more than a year, they come with a new procedure, that is, resorting to this
Ordinance procedure. A normal Bill could have been brought here in this House, and we could have had a
thoroughly democratic discussion and consideration of this important procedure. Instead of resorting to that normal

democratic process, the Government resorted to bringing an Ordinance. Whose fault was it? It was not our fault.

The authorities concerned thought that a Cabinet approval would be enough and so they issued an Ordinance.
However, the Cabinet’s approval was not enough, and House’ approval was necessary. That matter came to the

notice of the Government as early as 11™" November, 2005. What prevented them to bring this Bill in this House in
the normal way? Nobody knows that. We have to pay for their fault. Our rights are curtailed. When we consider an
Ordinance, normally, we lose our democratic rights in the sense that a thorough discussion is not possible because we

cannot make any change in this Ordinance.

Ordinance is not followed as a statutory law; it has a complete effect from the date of Ordinance prior to a
retrospective effect is given. November 11, 2005 was the date from which the Ordinance came into play. It is
unheard of and unimaginable. Such a procedure was adopted by our hon. friend, Shri Priya Ranjan Dasmunsi, though
he is a very able man, very democratic and could foresee all these things. What prevented you to bring a normal Bill
here in this House? There were more than 13 months for you. The Ordinance was issued only in January; he had 13
long months for taking action about this mandatory sharing with private agencies. Now, it has been decided that the
content would be shared in the ratio of 75: 25; in the other cases, it is 50:50; that is the sharing provided in the
statute. However, this could have been done earlier.

It is unfortunate and I am very sorry to say that our rights are curtailed. It is a committed legislation;
Ordinance is a committed legislation. It is not in the proper way of passing a Bill. Very unfortunately, you resort to a
statutory provision for meeting a contingent situation. There may be situations in the country which are
unimaginable or which could not be foreseen and immediate action may be required to meet a particular situation.
[31]

For this purpose the Executive is given this provision of Ordinance. What was the emergent situation here?
To meet an emergency situation the procedure of Ordinance is allowed to the Government under the provisions of
the Constitution. Here, there was about 13 months of time available with the Government. What was the emergent
situation? Why did the Government have to resort to the Ordinance procedure? I do not understand the logic behind
this. It is very unfortunate. A good thing could have been done in the proper way. However, this Ordinance
procedure is resorted to and that too not in an emergent situation but a situation that was in existence for over 13

months. This is rather peculiar.

I would again request the Government not to resort to this Ordinance procedure very often. The Government
does that every now and then even for things which come in the normal way of life. We all know that 98 per cent of
the rural population is devoid of a chance of viewing international events. That situation is there for a long time.

Unfortunately, the Government did not take any action and the authorities thought of bringing an executive order.

I would request the Government not to resort to this Ordinance procedure here after unless there is an

emergent situation. With these words, I fully support the Bill.
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SHRI SUBRATA BOSE (BARASAT): Madam Chairperson, I rise to support the Bill on the sports broadcasting

introduced by the hon. Minister of Information and Broadcasting. I support it for mainly two reasons.

In great parts of our country, cable channels or pay channels are not available to the viewers and this Bill will
ensure that people who stay in the rural areas would also have the opportunity to view or listen to the commentary of
this crazy game called cricket. Cricket has become a craze in our country and that is perhaps because of the
broadcasters. Otherwise, from the sportsperson’s point of view this is not a popular game. As other hon. Members
have mentioned, this is an expensive game. In our country there are very few sportspersons or sports-minded young

men who can take part in the game of cricket.

[ support the Bill for another reason also. I have seen that some of those who stay in areas where cable or pay
channels are available are not in a position to utilize this facility because they cannot afford to have such cable or pay
channels. Therefore, their only recourse is Doordarshan or Akashavani. Therefore, these people also will have an

opportunity to view or listen to the sports broadcasts which are mainly done by the private pay channels.

I am also very happy that in Sub-Clause 1, Clause 3 of the Bill it has been said that the revenue earned from
such broadcasts shall be utilized by the Prasar Bharati for broadcasting other sporting events.[KMR32]

So, I feel that this is very encouraging. I hope that the Prasar Bharati will ultimately in the long run not only
utilize this revenue earned for broadcasting other sports events but also go out to financially assist those sports
organizations who are promoting and developing indigenous sports and who suffer from lack of funds to properly
promote and develop sports. I hope that the Prasar Bharati will also think in the long run to assist such promotional
activities.

Though I support the Bill, I also have certain reservations. As I said, these are two reasons for it. I would
like to share my own experience - which I hope the hon. Members would also share and bear with me — that people
who have the opportunity to have private channels in their sets, they hardly see Doordarshan programmes. Why is
that so? It is because the technical quality of Doordarshan is not up to the mark whereas the technical quality of the
private channels is much better than that of Doordarshan. When we watch the game, we would like to watch it from
different angles, which we cannot get in Doordarshan because very frankly I would say why. I would like to give an
example. Doordarshan cannot have that many cameras as private channels have. This is something the Doordarshan
or the Prasar Bharati or the Akashvani will have to look into it. Technical quality of the programmes will have to be

improved to make it more popoular.

There is also another reason — the quality of programmes. Some Members have mentioned that the quality of
programmes is rather dull compared to the programmes which are featured by the private channels and that is the
reason why people do not turn to Doordarshan, if they can afford to have and if they have the opportunity to have

private channels airing their programmes in their television sets. This is a matter which has to be looked into.

Gone are the days when Akashvani and Doordarshan were monopoly organizations and people had no other
opportunity to hear other views in the private channels in this country. I think the quality of programmes featured in
Doordarshan and Akashvani will also have to be improved.

I was hearing the speech of the hon. Member, Shri Satpathy with great attention. With due respect 1 would
like to say that he has gone to the extreme. I do not support all his views but in principle I agree with him in one
thing, which is that the Doordarshan and the Akashvani should be developed as national and public broadcasters.

The way programmes are aired by them, we have a feeling that they are the Government broadcasters. [ think,
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Doordarshan has the capability and the scope to become the real national broadcaster. Not only are they showing

governmental activities mainly or mostly but not showing all types of activities in our country.

[ can say this from my own personal experience. I have been a sports person. I still participate in sports. |

have been a sports organizer and also a sports broadcaster in Akashvani and subsequently in Doordarshan.

What I have seen is that this Government broadcaster is not really a public and a national
broadcaster. They feel shy to air the views of persons who have different views on many issues, differing
from that of the Government. I have met the hon. Minister of Information and Broadcasting; he also is
aware of my personal experience in this regard. I think, to become a national broadcaster, the Doordarshan
should follow the example of BBC of UK and become the channels for broadcasting the views of all shades
of opinion and all different and varying programmes. Then only, the purpose of this Bill will be served.

With these words, I conclude — as my time is limited — by reiterating my support to this Bill.

DR. SEBASTIAN PAUL (ERNAKULAM): Madam, I welcome this Bill as it brings good news to millions of
Indians who are enabled to follow sporting events of national importance on All India Radio and Doordarshan,
irrespective of which satellite network owns broadcast rights.

Although there is an explosion in media choice with more than 300 TV channels, but pay or cable channel is still
very limited — of the over 110 million TV homes only 65-70 million are cable connected. Most pay channels do not
go beyond 30-40 million homes and that too during big sporting events. Terrestrial does deliver the audience and
therefore the value for advertisers. When DD carried the TEN Sports feed during the Indo-Pak match a couple of
years ago, the audience TEN Sports delivered was 81 million against DD's 145 million. It is, in this situation, that we
make it mandatory for the rights holder to share, in public interest, the sports broadcasting signals with Prasar
Bharati, but in fairness that should be restricted to terrestrial households by encoding the programming.

The Supreme Court, during the Indo-Pak match two years ago, and recently the Delhi High Court, during the
India -West Indies series, have delicately balanced the interest of the viewers and the broadcast right of the owners.
The present Bill tries to give a legal frame to that attempt by breaking the unjustifiable monopoly. The immediate
fallout is that fundamental rights of the citizens under Article I9 (I) (a) of the Constitution, regarding right of viewers
have been given effect to.

A question may still be asked as to whether the broadcasters ought to share live feed with the public
broadcaster. Doordarshan has wide reach in India and going by sheer number of viewers, such a prescription may not
be unjustified. However, there has to be a transparent policy in this regard especially when it tramples over private
property rights. The mandatory sharing imposed by government is not without international precedent and most
countries do impose conditions. Time, therefore, seems ripe for the government to frame proper guidelines so that
broadcasters share their feed in a legally justifiable manner and that their commercial interests are not compromised.
The advertisement free feed given to Prasar Bharati should be used in such a way that there is no commercial loss to
the rights-owning channels and a balance is maintained between private gain and the wider public interest. The
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public broadcaster, functioning with full public support, cannot live long on charity alone. It has to find ways and
means to compete and live along with private broadcasters. There was a time when the Ministry of Information and
Broadcasting considered commercial broadcasting and advertising through All India Radio as not conducive to the
healthy development of broadcasting in this country but that was half a century ago, before the advent of private
operators in the field. Now we are permitting Prasar Bharati to keep 25 per cent of the revenue and the All India
Radio 50 per cent of the revenue generated from advertisements, a windfall gains that should be used for public
benefit. There is nothing wrong in forging mechanisms whereby telecasts of high interest are made available to the
largest possible number of viewers. But such arrangement must be rational and not infringing upon the monetary

support structure for sport.

#ft ARE ofrte wrfa (SEqR) cawmafa @ e, § & ard e s argar g1 A= 3= S S semew o € F a9 &
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PROF. M. RAMADASS (PONDICHERRY): Madam, I rise to support the Sports Broadcasting Signals (Mandatory
Sharing with Prasar Bharati) Bill, 2007.

At the outset, I compliment and congratulate our dedicated Minister for Information and Broadcasting for
bringing this Bill before this august House. While piloting the Bill, the hon. Minister outlined the objectives of this
Bill as well as the advantages that would be derived by this nation as a consequence of this Bill. 1 fully endorse the
objectives and other provisions which he has indicated.

A question was raised as to why the hon. Minister brought this Bill through the Ordinance route. The whole
nation knows the exigencies and contingencies under which this Bill had to be brought through the Ordinance route.
[ hope the hon. Minister would be able to give a fitting reply to it.

In my view, this Bill has three distinct advantages. The first advantage is that it will break the monopoly
rights of some of the private channels in this country. By using exclusive rights, they have created a situation where
you do not have a free and perfectly competitive market. There is no fair play among the players in the field of
television. Some of them who have lot of resources, muster all support. They bid for relaying certain games like
cricket and they try to monopolise the whole situation. What is ironical is that even a Government organization like

Doordarshan has not been permitted to show the cricket match to a large number of people.[R34]

It was because they had given the highest bid and so they had monopoly over that. Not only that, they have
earned a lot of money out of advertisement which they get because this is a plump channel which is viewed by a
large number of people and so all advertisers rush to these people. Therefore, the monopoly rights that were created
were actually acting in detriment to the interest of the people at large. It was because, firstly, they denied access to a
large number of people from viewing national games. Secondly because they have been accumulating a lot of wealth
which went against the concept of equality of income and distribution of income in this country. Therefore, this

monopoly had to be broken. Of course, when we have permitted the process of privatization, these are concomitant
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evils that we will have to face. But at the right time the Government has come forward with a Bill to break the

monopoly and therefore, 1 accept the Bill and I also welcome the Bill.

Secondly, the Bill says that 25 per cent of the revenue earned by the exclusive right ownership will come to
the Government. From this 25 per cent, the hon. Minister has assured, not even a single pie will be taken to the
exchequer of the Government. This is a good move. What is he going to do with that 25 per cent? He is going to
spend this money for propagation of a large number of games in the interest of the people of this country. Here I see
a sense of social justice in the matter of games. Today everybody is obsessed with cricket. I do not want to say what
Bernard Shaw said because I would be questioned for it. But I would only like to say that there are a large number of
games that are indigenous in character, which originated in this soil and these games have been given a step-
motherly treatment by all the people, the sporting associations, the sporting federations, by Doordarshan and various
other organizations. If there is a game of volleyball, then it is not telecast as much as it is done in case of cricket. If
there is a game of kabaddi, it is not telecast. Now, the hon. Minister says that he will use this fund which would be
generated by acquiring exclusive right of ownership for the benefit of propagating all these games and I hope that
this is a right step for promoting these games. It is because by showing these games we would be able to project the
innate talents of our people and also motivate others to play these games and thereby help in development of
manpower for these games.

Thirdly, such a step would help in making other games popular in this country.

Sir, the only point that I would like to make is that the Doordarshan and All India Radio are other players
along with the private players. Now the question is whether taking out the property of the private players would be
questioned in a court of law or not. This is what is being apprehended because it involves the question of
fundamental right. Of course, the Bill will provide the necessary legal protection in this regard. But what I would like
to suggest here is that just like we have created regulatory authorities in various other fields, like in case of MTNL
we have created a regulatory authority; in case of insurance, we have created a regulatory authority; in case of
petroleum and natural gas we have created a regulatory authority, likewise in the field of television and other
information also we could think of creating a regulatory authority. The Ministry of Information and Broadcasting is
the arbitrator. Doordarshan and All India Radio come under it. Therefore, it would be prudent if the Government
created a regulatory authority to govern all these things as well as to decide about their sharing with other channels.
Therefore, in the interest of the Government, in the interest of the State, I approve this Bill, I support this Bill
wholeheartedly and I once again congratulate the hon. Minister for his act.

DR. K.S. MANOJ (ALLEPPEY): Sir, I rise to support the Bill which seeks to provide listeners and viewers on a free
to air basis of sporting events of national importance through mandatory sharing with Prasar Bharati. It is a fact that
not only the private channels but Prasar Bharati also is not interested in telecasting the sports events that are not
economically beneficial to the channels. I had a bitter experience of that.

Last year, in my district, we organized two sporting events — one was the Asian Power Lifting Championship
and the other was the National sub-junior Table Tennis Championship. The organizers approached the Prasar Bharati

for telecasting the events, but they were not willing to telecast those events. I, myself wrote a letter to the hon.
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Minister about this, but till date I have not received any reply to my letter. When enquired, it was learnt that Prasar
Bharati is not telecasting it because if they were to telecast those events, then the organizers had to pay a certain fee
for that. In rural backward areas where the organizers are constrained to raise funds to organize such events and so it
was very difficult for them to pay any fees for telecast of such events. So, my request to the hon. Minister is that all
sporting events, not only cricket, but other events like athletics, football, hockey and sporting events particularly
popular in rural areas like Kabaddi and Kho kho and other such events which are played even at the national level,
not maybe of national importance, should be telecast by Prasar Bharati and also should be made mandatory for other

channels to telecast such events.

In this context I would like to mention that Governmental encouragement to sports is on the decline. In this
year’s Budget also apart from allocating a certain amount for the Commonwealth Games and for some national event
scheduled to be held in Mumbai, no allocation has been made for other sporting disciplines. Earlier, grants were
given to the States for building up sports infrastructure in the rural areas. Also, assistance was given to universities.
But now there is no provision for any funds for these events. Many renowned sporting personalities have emerged
from excellence at school, college and university levels. So, some financial assistance should be provided, grant
should be given to the school level, college level and university level sportsmen and women. There should be
financial support also to the States for building up rural sporting infrastructure.

Sir, with these few words, I conclude my speech.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Sir, I sincerely thank all the hon. Members who took
part in this discussion and have extended their support to the Bill.

Sir, first of all, before I go to the merit of the entire debate, on behalf of the Government and of course, on
behalf of all the Members of the House I would like to send my best wishes to the Indian cricket team for their
resounding success in the cricket world cup scheduled to begin next week.

Sir, this Bill that has been brought forward by the UPA Government is not intended for any particular game
and is neither named as 'Cricket Right Sharing Bill’, though the discussion on the Bill remained substantially
confined to cricket. It is titled as Sports Broadcasting Signal Bill. I would like to make it clear that this is not a Bill
that is cricket specific. Cricket, of course, is one of the sports, but it is not a cricket specific Bill. It is a sports specific
Bill. [R35]

Madam, the first question that was asked was about the necessity of an Ordinance and why was the
Government sleeping. The Government was not sleeping. Since 1997 till 2001-2004, be it the Government under
the former Prime Minister Shri Devegowda or the Government under Shri Atal Bihari Vajpayee, each Government
tried to bring a comprehensive broadcasting legislation covering another space for sports management within
broadcasting.  All these Bills could not find the light of the day either due to dissolution of Lok Sabha or it could
not proceed beyond introduction. And the cry today throughout the world is, why does not a country like India
having more than 8 per cent growth, having more than 310 television channels and more than 3000 newspapers and
periodicals operating, have a kind of regulation. At the same time, Madam, you will appreciate that the word
‘regulation’ smells a kind of control, a kind of regulation which is not appreciated in the free market economy by
many players who feel that they will be controlled or interfered. Therefore, the UPA Government, from day one,
took a decision that they will bring a Broadcasting Regulation Bill or a comprehensive Broadcasting Regulation Bill
after a detailed discussion with the stakeholders, the newspaper industry and the television industry in consonance

with the fundamental rights of our Constitution which should not be compromised without interfering with the
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contents or editing. Ours is one of the biggest democracies of the world. We cannot suddenly bring a Bill and show
our intention. That process is on and hopefully, we shall bring a comprehensive legislation very shortly in
Parliament after disposing of major business and after talking again to the stakeholders. I claim with all humility at
my command that the kind of legislation which we will bring will be one in the whole world and no country in the

world can claim such a kind of transparency in that legislation.

Now what was the urgency of the Ordinance? The Supreme Court gave a declaration long back, before
1995, that air webs are not public property. The whole thing emanated from there. The signal which is coming
from abroad to India is called downlinking and the signal which is going from here is called uplinking. Now, if it is
a public property, then should there be a mechanism managed by Indian Telecommunications Act or managed by our
broadcasting system in a manner that we get the right things in a right manner with right management.....
(Interruptions) So, the UPA Government felt it proper to go not with a law but to take the stakeholders into good
faith. My predecessor, Shri Jaipal Reddy talked to the stakeholders in terms of sports. As regards sports channels in
India, excepting DD Sports with a little bit of ZEE Sports these days, all the sports channels are foreign channels.
They are companies having foreign origin with a unit in India to have the downlinking and uplinking guidelines.
The UPA Government, with the help of my predecessor, Shri Jaipal Reddy, brought these guidelines not all of a
sudden. It was debated in the Group of Ministers for a month and then the guidelines came into being after
consulting the stakeholders saying that we are not imposing a stick on them; you cooperate with us; and we will
cooperate with you. Madam, I would like to place it on record that some in the sports marketing group did cooperate
with the spirit of the guidelines till 2006. Suddenly some of them felt that if they can confine the whole operation
limited to cable network and satellite, their price valuation and profit making process shall go up. Meanwhile what

had happened? Madam, you will be shocked to hear the whole story.

A question came like how Prof. Rasa Singh Rawat had put. Why Doordarshan did not bid? It is a very
important question. I can bid, I can lose or I can win. That is a different matter. But Doordarshan cannot go and bid
for a property which it does not own. Doordarshan owns only terrestrial property and not satellite or mobile or the
Internet. The stake holder bundled all the property in the common bid basket without consulting us. My property,
which is terrestrial, was also bundled with other properties. How can Doordarshan go and bid for a property which it
does not own? We do not own mobile telephony; and we do not own internet. We only own terrestrial platform. It
is very limited. Therefore, it was difficult for me to bid. Naturally, the other bidders bought the other properties and
bundled them together and then chose not to exploit the terrestrial because if they exploited the terrestrial, as per the
guideline they have to share the signal. If they share the signal, then people of India will see it. So, they tried to
confine it to satellite operation so that the cable fee and satellite fee can go up and only those who can afford to pay
can see it, with the result, only 60 million homes will be able to see it and the other 50 million homes will remain
dark.

When West Indies match came, we relied on the good faith because the same group followed the guideline in
2006 matches. Then they said: “We cannot follow the guidelines and we are prepared to talk to you provided you
give 15 minutes delay of the match.” Then, I said: “How can it be because it is the guideline of the Cabinet?” Some
of them went to court. The courts said that they cannot give stay to the guideline. Courts did not stay the guideline.
They argued that guideline is not a law, so they are not bound by it. They repeatedly said that guideline is not a law
and that they are not bound by it. Then in the West Indies match, the hon. Court said: “I will dispose of the petition
later. But the people are crying to see the match. You ask for 15 minutes delay and we allow 7 minutes delay.
Deposit Rs. 5 crore with the Prasar Bharat immediately.” We had to accept 7 minutes delay ordered by the court

because guideline is not a law. After all, it is only a guideline.

Then, they said that they will sit with us and settle the issue the next evening. When my people were waiting
for them the next evening, instead of coming, they sent the notice of the court, to appear before the court. The
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decision of the Government, the decision of the Cabinet, the will of the people and the desire of the millions of sports
lovers were put on hold. At that point of time, we felt that we should go through the ordinance route because at that
time I could not bring in a law as Parliament was not in session. At that time the last match of India-Sri Lanka was

pending. Finally, the India-Sri Lanka match was shown.

A section of the media argued that the Government of India is interfering in somebody’s property and
grabbing it, which they are not entitled to. I would like to answer that. By doing this we helped the game of cricket
and the stakeholders. Since those who gave the advertisement knew that it can reach only 60 million homes, they
were prepared to pay them only 100 dollars. But once the companies got the message that after this the reach will be
110 million homes , they were prepared to pay 150 dollars. We argued in that way. But they did not listen.

The same channel which showed the match, the Neo Sports, said in the Press that they were impressed by this
decision and that their profit margin has gone up more than their expectations. The moment the companies came to
know that after the decision of the Government, it will reach 110 million homes, many big Indian companies which
were not giving advertisements earlier, agreed to give advertisements. I would like to dispel that wrong impression
that we are disturbing their business. We are not disturbing their business. Rather, we are increasing their business.
We told them, “You earn as much money as you like and you have as many advertisements as you like, but allow the
people of India to watch the matches in reasonable terms.” Are we gaining by this decision? No. The Prasar
Bharati is losing. By showing a match the whole day, we are not earning revenue, but we are losing revenue. If you
see the Act, 75 per cent of the revenue generated by the stakeholders or by us will be taken away by the property
holders. The 25 per cent of the revenue which will remain, that will take 9 to 10 per cent for our opportunity cost,
sending camera, positioning camera and sending people. The balance whatever will come to the coffers, the net may
belS per cent, 16 per cent or 17 per cent. With that, we brought a new idea that even that amount we shall not use
for our purpose and we shall not give it to the coverage. ... (Interruptions) I agree with you. You wrote to me. We
cannot help because if I give you the coverage and cost for nothing, there is a scanner of C&AG as to how can you
spend this money where you have no earning. So Prasar Bharati was helpless. What do they do? Then we thought
of which are the disciplines bringing respect for the country yet do not get a sponsor, no banner of any company. For
example, wrestling, archery, kabbadi, shooting, track and field, women’s hockey, people have started forgetting all
these disciplines because they have no sponsor. They asked that if you simply give the coverage, then we can
organize money. It is because some company in my locality said, if my banner is shown, I will pay you one lakh of
rupees. We cannot guarantee that banner and that is why they could not show. This amount we are keeping to
distribute for the national events, championship, final, semi final, major exposure to give some exposure. How do we
do it?

You please see Section 7. We are bringing the rules which will be laid on the Table of both the Houses. We
will consult (a) the Ministry of Sports and b) the Apex Body — Indian Olympics Association which are the
disciplines which you think can be protected in the year 2007 or 2008 or 2009. The National Championship will be
held either in Hyderabad or in Kolkata or in Coimbatore. Which are the disciplines you feel to be protected? We
will go by their consensus decision and those disciplines or coverage will be shown by Doordarshan. That cost we
will bear from that and they will mobilize money from the market. What could be more friendly legislation than
this? I do not know why there are a lot of arguments as if we are acting as a dictator. The answer is no. This
compelled me to bring the Ordinance. Why? It is because we had a contract with GCC for the World Cup long
back. We felt nervous. If based on the guidelines again somebody goes to the court on the eve of the World Cup and
say we are not bound, the hitch will go on and people will not listen.
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You are all Members of Parliament representing people. People’s right is the terrestrial. It is sold in the
market without talking to the Parliament, without talking to the custodian of the right, the Prasar Bharati. It is not
being exploited. People feel that the Government has no capacity to utilize its right which is sold without consulting
the Government to a brokerage. That is why we have no other alternative but to bring the Ordinance. Normally a
Government does not desire an Ordinance route unless serious situation comes.  Therefore, we felt it proper that
there will be a panic among the viewers that we will be deprived of seeing the match. Therefore, to legitimize the
guidelines, we had to bring the Ordinance. We added only two things in the Ordinance (a) the revenue to be spent
for other discipline, whatever we will save after the whole thing as net that and second the selection of the national
importance game to be decided not by the Minister, not by the Ministry, but by the Prasar Bharati, Ministry of Sports
and the concerned discipline of that game. Take for example Tennis. If Sania Mirza qualifies in qualification round
or quarter final, or reach the second round of the Wimbledon, please try to do it. We will negotiate with them. If the
Volleyball Federation says in Asiad they are going to reach the Quarter Final, please show that event. Then we have
to show that event. If Football Federation says that we are qualifying in the Olympics, please show that match. We
will show that event. We cannot do on our own arbitrarily. We have to talk to the concerned Federation where we
feel it is very important. The national importance mechanism should be worked out with the Ministry of Sports,

Prasar Bharati and the concerned discipline or their Apex Body. So it is again more transparent.

Lastly I would like to say that besides these reasons what the Ordinance says, I will first dispose of Ordinance
and then I will come back to other. The moment the market is very clear that no showing is certain in the terrestrial
network, with all respect to all the business group, I would say that speculation in the market starts as to what will be
the official rate of the Cable to hook the game and what will be the unofficial rate. I am sorry to say that in spite of
the CAS, I am told that in Delhi, during the West Indies match when they were clear that Government could not
show it on the television screen, the Neo Sports signal by the cable was bought at Rs. 55, Rs.52, Rs. 48. Our rate
which was stabilized by TRALI for all the pay channels is only Rs.5. So, these things happen when speculation
starts. Now, there is no speculation because they know that we will see it in the terrestrial network also. These are the

reasons for bringing forward the Ordinance. I hope the hon. Members will share it with me.

The merits of the Bill could have been discussed more. Many have discussed it. But, I think, the discussion is
almost a discussion on the promotion of sports and future of sports for which, you will appreciate, my distinguished
colleague Shri Mani Shankar Aiyar can answer if he finds time to have a discussion. He cannot participate in it now.
[t is difficult for me to answer all the issues on sports within the ambit of this small Bill.

Shri Ajoy Chakraborty has referred something to me directly. I would like to inform him — he was with me in
Spain — that he knows that Football has got a three-dimensional change. In the days you talked of, Football was to
be played for 60-70 minutes. In Kolkata, some ten years before, Football match was to be played for 70 minutes. All
our past heroes played for 70-75 minutes. Now, the regular play of Football has gone up to 90 minutes and definitely
up to 120 minutes. The kind of professionalism has come throughout the world. There is the market economy. We are
still languishing in amateur activity. We are slowly trying to lift it up to semi-professional level. Finally, we can go to
professional level. It is not easy and it cannot be done by a stroke. I can only inform Shri Ajay Chakraborty and a
few others, through you, Madam, that there are countries and their law is somewhat a peculiar law. I can hire a guy
from other country, give him temporary citizenship in my country, I can field him in the team, win the medal and go
away with that. But the Indian law is not that. [ do not like to mention the name of any country. My dear sister, the
golden girl of India Jyotirmoyee Sikdar, mentioned about Qatar. You simply take the list of the players who won the
gold medal. Where do they belong to? How long have they stayed in Qatar? Also, it happened in Andhra Pradesh
when the Afro-Asian Games took place. Shri Yerrannaidu is here. Shri Chandrababau Naidu picked up the best boys

and girls from Bengal; made them residents of Andhra Pradesh and won the game. But in the national team, the law
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of the land does not permit it in India. ... (/nterruptions) It is permitted elsewhere. The Senegalese are playing in the

French League.

We are moving towards professional game. Till we do not reach the professional level, still we do not have
that skill, that needs money. You say we are getting the rejected players and hiring a coach to train them. Do you
know what their salary is? I am involved in this discipline for the last so many years. The entire cost of a full World
Cup match of Cricket is just the bare minimum cost of one club of football called Real Madrid. What all the top stars
of cricket get is only one-year salary of David Beckam. You should understand the gap in the professional support
and the market.

We are trying and struggling. We have to reach that level with the market support. Nowhere in the world — 1
can challenge any expert — excepting the countries which are controlled by a regimented system in the Middle-East
or some socialist countries, Government supports or pays for the sports. Sports are developed by the market support
on their own. Government only gives a little bit of infrastructure support. Be it in Japan or any part of Europe, it is
the company which supports, it is the market that supports. Therefore, when that debate comes up before this House,
[ will respond to that. [r36]

I would like to put the record straight on one thing which was referred to by Shrimati Jyotirmayee Sikdar. She
said that we are giving 25 per cent of the advertisement revenue to medal winners in other games. I would request
her not to make that mistake. Otherwise, I will be caught in the wrong trap. We said that we would cover those
games, which are bringing medals to our country and which do not get sponsors, with this resource. It is not that we

are paying this money to medal winners. That is not correct.

Madam, I, now, come back to the core issue of the law. There was also an argument in the media and in
television channels that such an Act is being passed only in India. No, this is not correct. I would like to remind the
House that 70 per cent of entire world’s cricket revenue flows from India and Indian market and when Indian market
contributes 70 per cent of the cricket revenue generated in the world, sometimes it goes up to even 80 per cent, can
the common viewers of India be deprived of seeing the game live on television? Australia contributes not even 10
per cent of the world’s cricket revenue and United Kingdom contributes not even 5 per cent and yet there are laws in
the United Kingdom and Australia which are far more stringent than the one we are passing today. In those countries,
the law says that the Minister would decide the matter. But we brought out a very modest and compromising
arrangement under this law. Some people are saying that we have brought out a draconian law, we have become

dictatorial, interfering in the freedom of rights holders, taking away somebody’s rights etc. It is not correct.

There is a lot of criticism about Prasar Bharati. [ am prepared to accept most of the criticisms. We are trying
to overhaul it. We have got a very strong Chief Executive Officer now. Prasar Bharati did not have a full Board for
years together, including the period when the BJP was in power. But within the shortest possible time, we have
constituted the full Board of the Prasar Bharati according to the Act. Then, we have also appointed a Group of
Ministers to take note of all the evils that are afflicting the Prasar Bharati now, including the harassment of casual
workers and we have requested them to come out with a decision soon. We will even amend the Prasar Bharati Act,
if necessary. We are taking care of all these things. It was nobody’s baby. Everybody who came here played havoc
with this organization. I am told by the officers of Prasar Bharati that more than Rs. 2,500 crore are the due to be
paid by defaulters. It is under arbitration. I would not like to name anybody here. But everybody tried to play with
Prasar Bharati. We have to clean it up. It is a challenging task. The best possible cameras are with Prasar Bharati
now. I also have information that a few of those have been used for a private purpose, not for the official purpose of

public service obligation. I am looking into this also. We will not compromise an inch on such matters.
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I would like to put certain facts before the House. Who carries the campaign of Pulse Polio in the country? It
is Prasar Bharati which does it. Did Saas Bhi Kabhi Bahu Thi Serial ever carry this campaign? Who carried the news
about Tsunami victims and how they survived? Who carried the campaign against AIDS? Who carried the campaign
on Mid-Day Meals? Who carried the campaign on Sarva Shiksha Abhiyan? All these campaigns are carried only on

Doordarshan.
My friend Shri Tathagata Satpathy is not here.

SHRI TATHAGATA SATPATHY : I am here.

SHRI PRIYA RANJAN DASMUNSI (RAIGAN]J): He is here. He was very arrogant and he talked about All India
Radio’s role during the Emergency. Let us forget about the Emergency episode. Whatever little I learnt to run this
Ministry, I learnt from the legacy of my great sister, his mother Nandini ji also who had been the Information and
Broadcasting Minister of the Congress Government when Indira ji was the Prime Minister. Let us not see everything
as a sick thing. I would not like to say anything about which is imperialists’ game or non-imperialists’ game. But |
would like to say that it is in the same India, in 1911 in the field of soccer, the Mohan Bagan Club, Calcutta, raising
the flag of the national movement, defeated the first British Team. Therefore, it is not that everything is bad in
Doordarshan. Was it not Doordarshan who screened the great epic serials of Mahabharata and Ramayana? Was it
not Doordarshan which also screened the classic Hum Log? Was it not Doordarshan which screened The Sword of
Tipu Sultan? We are not commercially viable because we have to carry a lot of public service obligations. Tell me
any private channel of the country other than the Prasar Bharati, does the Krishi Samwad in the Prasar Bharati that
we do, talks of that?

SHRI B. MAHTAB (CUTTACK): E TV.

SHRI PRIYARANJAN DASMUNSI: They tell the crop price and not how to see and all these things...

(Interruptions) 1 say with responsibility that the space that we occupy, no private channel occupies.

Again I come back to you. This day, after the UPA Government came in — please do not take it otherwise —
we are not doing any India shining or India smiling campaign. You watch tonight’s Doordarshan, you will find the
Prime Minister speaking. Yes, you will find him speaking because he is the Prime Minister. If you had watched
Doordarshan two days’ back, you would have found Advaniji speaking. You take out from the Chief Ministers of
Bihar to Orissa, most of the Chief Ministers, irrespective of their Parties, whenever they contribute a major thing in

the Assembly, I am trying to record that.

The objectivity has gone up substantially. Therefore, please always do not think in bad eyes that he is doing
bad, he i1s doing bad. As I have shown the Government programmes, Mr. Satpathy, equally, I have shown in
Doordarshan the glamorous picture of the Chief Minister of Orissa with Lakshmi Mittal in a private investment in
Orissa.

SHRI B. MAHTAB : Thanks for your comment.

SHRI PRIYARANJAN DASMUNSI: So, you have seen it! Therefore, I just tell you that you assess objectivity.
Whatever is wrong, we will correct ourselves, but try to sometimes support a cause which is dedicated to the people

and not for any political party or any individual.

With these words, I do not think, I can narrate any more. But, yes, Shri Suresh Prabhu raised two points, that
is, DTH and Encryption. In DTH we have a technical problem. What is that technical problem? Now, suppose DD-
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[is a DTH of Tata Sky, DD-I is a DTH of Zee. DD-I is a terrestrial channel and if in that channel somebody can see
cricket and if some subscriber on DTH Tata Sky say I have a right to see my DTH where DD-I is there, I cannot

suddenly stop him. We are examining that matter in the legal framework.

Insofar as the encryption is concerned, yes, we have 1,400 transmitting stations. If I decode all 1,400
together and suppose something goes wrong in the country while I am to say de-link cricket as a message, say a
message to China or to Pakistan, has to go abroad through DD that something major happened and the Parliament
has to make a statement, if I decode everything at a time for 24 hours, that means the public service obligation
should not do anything on that day. All will be closed.

Therefore, the Cabinet gave a direction to me to have a technical committee with the stakeholders, with
ESPN Star, with ZEE, with Nimbus, with BCCI and have a meeting, find out a common device to protect the signal

which cannot be pirated abroad. These three meetings have been held and 16™ is the last meeting. After the
outcome of the meetings, whatever necessary provision is required can be made. We can put it in the rules. That is
why, I kept Section 7 vide giving the Central Government the power and I shall again report back to the Parliament

where the rules will be laid in both the Houses.

With these words, I would like to thank all the hon. Members and I feel the Bill may kindly be considered for

passing.

MADAM CHAIRMAN : I think, the mover of the Statutory Resolution, Shri Rajiv Ranjan Singh, is not present; so
we have to put it to the vote of the House.

The question is:

“That this House disapproves of the Sports Broadcasting Signals (Mandatory Sharing with Prasar
Bharati) Ordinance, 2007 (No.4 of 2007) promulgated by the President on 2 February, 2007.”

The motion was negatived.

MADAM CHAIRMAN: The House shall now take up the motion for consideration of the Bill.

The question is:

“That the Bill to provide access to the largest number of listeners and viewers, on a free to air basis, of
sporting events of national importance through mandatory sharing of sports broadcasting signals with
Prasar Bharati and for matters connected therewith or incidental thereto, be taken into consideration.”

The motion was adoia1pted.

MADAM CHAIRMAN : The House shall now take up clause by clause consideration of the Bill.
The question is:
“That clauses 2 to 10 stand part of the Bill.”
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The motion was adopted.
Clauses 2 to 10 were added to the Bill.
Clausel, the Enacting Formula and theLong Title were added to the Bill.
SHRI PRIYA RANJAN DASMUNSI: I beg to move:
“That the Bill be passed.”
MADAM CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Madam, there was lathi-charge in Gujarat by police on

Dalits ... (Interruptions)

MADAM CHAIRMAN: You cannot raise anything like that without notice.
... (Interruptions)

MADAM CHAIRMAN: Nothing will go on record.
(Interruptions) ... *

MADAM CHAIRMAN: You give a notice.
... (Interruptions)

quTafa HEIGAT: VAT S8l gl & b oig A1e 3 el P D Gl

MADAM CHAIRMAN: Nothing will go on record. This is not the way. Please take your seats.
(Interruptions) ... *

guTafa #wRen: &g famr Aifew fay 50 ave A & a1 waa |

MADAM CHAIRMAN: This is not the way. 37 U1 518 &% Adhd| T8 Gl dUBT T8l &1 37 &6 S|
... (Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION

AND

BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Madam, now you may take up discussion on the

Railway Budget.
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* Not recorded
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